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2 3 4 

(D) Self-employed 2 1 l 
foreign na-
ti .mats 

(E) Non-dip' ma- 12 s 2 
tic H mc- b d 

ta ff. (Other 
for ign ex-
perts) 

(F) Phy ically han- 3 15 75 
di ppcd persons 

(G) Bra ch /Offices 
of r reign Ins-

13 9 17 

1itution 

(H) Sole R id~ ot 15 28 31 
Rcrre ntativ~s 
of f reign com-
p:ini 

(l) Ro rce m- 11 11 13 
p"'nies having 
for ign co ll a-
bor.iLii.:a 

(J) Journa li 1 tCor- 2 l 
re r11 ndenr r 
f r\!ign new' 
agen ics 

(K) ir Compan i 7 5 b 

(L) Indian firm 3 I:! 
c:,..e ·uung con-
Ir i.:t \loOf~Jng 

r enaa ed In 
Joint Venture.. 
,., .. r-.ea . 

(M) Chai it hie and 6 8 4 
ti siona ry 

J ns itut1c r. 

Tutal 356 501 710 

Di crimin tory Dep rtmental Exami-
nation R ule for ITO /ITI 

10. 85. HRIM TI G TA 
MUKHl: RJEI:. : Will the Minister 
of {N NCI: be plea ed to state : 

(a) whether Government ba ve 
received memorandum on dJscrlmi· 
n tory department I examinat on 
fl.41 for 110 ( • •&') .nd ITI 

from All India Income-tax mpJoyces 
Federation and four recogni ed 
Associations in July, 1981 and n 
8th March, 1982 from the above 
Federation: 

(b) wh tbc.r it i a fact that a 
good number o f embers of Parli~­
ment have I request d r consi-
deration of the i sue invol v d ; and 

(c) if so, the action taken on the 
afor aid memorandum and letters 
of M. P in Lhis regard 1 

TH MINIS J R OF STAT 
THI-.. II IS I RY 0 INA 
(SHIU S WAI SI GH . ISO JA): 
(a) to c). rtain rcpr cntati n 
reg rJing ch ng in th depart-
m ntal examination rul for In-
come-ta.Jt In pc t r and Income-tax 
Officer , G roup B' e aminati0n had 
been re cived. he-.c representa-
tion h ve en c rcfully c n idered 
by th Go\'ernment, but it has not 
b n found po i ble t ccept the 
same. 

Roorg ni ati D of I~. r c. 

10386. HRI • fA DHAVRAO 
S I UIA : Will the ini ter of 
Fl NCf ht.: pl ed 10 st tc : 

(a) what tep have far been 
taken f r the ntemplat d reorgani-
nt ion of the Life In urnncc om-

p nies of lndi , int five principal 
d ivi i n ; aad 

(b) by when the pr cc 
to b c mpleted ? 

likely 

1 H D -PUl Y MINIST IN 
THE INI 1 RY OF INA CE 
(SHRI J ANAR HA NA POOJARY): 
(a) and (b). Legi lntive proposal 
to give erfc t to the dcci ion to 
reorgani th LI re ing work d 
out. o rt1 r b ina mad to eo • 
t>l pr rly. 




